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LEGISLATIVE ASSEMBLY. 

W 6dne,dall, 6th February, 1924. 

The Assembly met in the Assembly Chamber at Eleven of the Clock, 
Mr. President in the Chair. 

MEMBER SWORN: 

Maung Run, M.L.A. (Bunna: Non-European). 

ELECTION OF THE DEPUTY PRESIDENT. 

1Ir. President: r have to acquaint the Assembly that I have received 
His Excellency's approval of the election of Diwan Bahadur Rangachariar 
to be Deputy President of this Assembly. 

Mr. Deputy President, may I once more offer you the congratulations of 
this House on your election to· that office. We confidently expect you to 
maintain the high traditions of the Assembly which you hI> ve helped to 
establish. . 

Diw&Il Babadur T. B&npchariar (Madra& City: Non-Muhammadan 
Urban): Sir, I do not know how to thank the Assembly for the great 
honour they have done· me. Under your .able guidance 1 have no doubt 
I will be able to maintain the high traditions of this House. Sir, nobody 
values those traditions more than I do; whatever our political views may 
be, the traditions of this House have to be maintained for the great good 
of this country, as' we are all yearning for an Assembly with larger power!!!. 
Therefore, Sir, it will be my duty, which I will most iaithfully carry out, 
to maintain those traditions. 

The Honourable "sir Ka1colm Halley (Home Member): Perhaps you 
will allow me, Sir, to add one word on behalf of the Government side-not 
perhaps entirely a8 a Government side but also as representing a party in 
this House which because it is a minority must always be interested in the 
identity of its presiding officer. Above all things, he" is the guardian of tlw 
minority interests in the Assembly, and it is on this account that we desire 
to express our appreciation of the choice made h.v the House. \Ve haw 
had previous experience of Mr. Rangacliariar in the presidl'ntial chair; we 
have every confidence that he will maintain the high traditions of the 
House on that high-level which you, Sir, have established, and which Wp 
shall always do our best to support and to advance. 

{ 253 ) A. 



254 LEGISLATIVE ASSEMBLY. [6TH FEB. 1924. 

RECRUITMEXT FOR THE TERRITORIAL FORCES IN THE PUNJAB AND THE' UN1TED 
PROVINCES. 

:Mr. H. Oalvert: Sir, I beg permission to ask a question of which I have 
given private notice to the Secretary of the Army Department. The 
question is, Sir: ,. So far as the Punjab is concerned, is there any truth 
in the statement made byl'r. Gaur yesterday that recruitment for the 
Territorial Forces is practically confined to the lowest of the low?" 

Dr. H. S. Gour: Sir, I rise to a point of order. When did I make a 
statement, which the Honourable Member ascribes to me, that the recruit-
ment to- the Territorial Forces is confined to the lowest of the low? I 
deny that statement? 

The Honourable Sir :Malcolm Hailey: Perhaps you will .quote your 
actual words to DS. 

Dr. H. S. Gom: It is not there. 

The Honourable Sir )(alcolm Hailey: What were they? 

Dr. H. S. Gour: I cannot quote exactly the words I used yesterday, but 
I have since had the advantage of reading the official report which will 
confirm me to this extent that what I said was that the middle classes are 
recruited for the Auxiliary Forces and that the middle classes do not 
offer themselves for recruitment to the Territorial Forces, which is re-
cruited from the lower classes. 

JIr. E. Burdon: Even the latter statement which Dr. Gour has 
now made, and which he says he made yesterday, is entirely incorrect. 
Both in the Punjab and in other parts of India we have serving, both In 
the ranks of the Territorial :Force and as officers, gentlemen of good social 
position and very good military material. 

Dr. H. S. Gour: I am very glad to hear that. 
:Mr. H. E. Holme: I should like to know, Sir, whether the statement 

which the Army Secretary has just made applies specifically to the United 
Provinces? 

:Mr. E. Burdon: The statement-that I made, Sir, was that both in the 
Punjab and in other parts of India men of good social position and ex-
eellent military material serve in the Territorial Force. 

THE INDIAN TAlUFF (AMENDMEN~) BILL. 

The Honourable Sir Charles Innes (Commerce Member): Sir, I 
Heg to move for leave to introduce a Bill further to amend the Inman Tariff 
Act, 1894, for certain purposes. 

I have very little, Sir, to add to what has already been said in the 
Statement of Objects and Reasons. The facts of the matter are very briefly 
these. Hitherto, we have not bothered much about the goods which have 
come across our land frontiers. Those imports are comparatively small, 
the frontiers are long and difficult to safeguard, and, consequently, we 
have never troubled to impose customs duties on these goods. But in the 
Jast year a change has come about. Owing no doubt to the fact that we 
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nave raised ow customs duties on certain articles, certain articles which 
are easily transported, such as matches, saccharine and cigarettes, in 
particular, are beginning to pour across at least one of our frontiers, I refer 
to the Burma-Siamese frontier. We estimate that in the current year we 
have lost a customs revenue of no less than Rs. 12 lakhs on one of ~ 

articles alone, namely, matches,  and the matter is becoming so serious 
that we have to tackle it in earnest. There are certain treaties and agree-
ments with the Siamese Government which we will have to consider, but 
even after that consideration, if we denounce those treaties, we shall still 
be helpless in regard to the imposition of customs duty, for the Tariff Act, 
as at present framed, does not allow. us to impose customs duties on goods 
imported by land. Everyone, I think, will see that it is unfair to merchants 
who bring in these articles, matches and cigarettes in particular, 
through the ports, that they should be subjected to competition from similar 
articles which have come in over the land frontiers and which have paid 
no duty at all; and that is why we are asking the House to give us power tD 
impose the same customs duties on such articles as we think necessary. 
We shall naturally impose only the customs duties which have been 
-agreed to by this House. That is all, I think, I need say, Sir, and I 
hope that I shall get leave to introduce the Bill. 

Xr. N. X. Dumasia (Bombay City: Non-Muhammadan Urban): Mr. 
President, I think it is a very delicate question,-the principle of an 
infringement of the rights of Native States is involved. I know from 
personal experience that goods are being brought into Bombay from 
several Native States by land, not only matches and cigarettes but even 
silk piece-goods from Japan and China; and Bombay merchants have 
suffered a great deal in competition with those who have been able to 
bring such goods into Bombay by land. 

Diwan Bahadur T. Bangachariar (Madras City: Non-Muhammadan 
Urban): On a point of order, Sir, does the ~ Member oppose 
the introduction? 

JIr. President:' The Honourable Member is perhaps aware that I was 
waiting to see whether he did so. 

JIr. N. X. Dumasia: I think, Sir, it involves the principle of non-
interference with Native States, and unless that question is satisfactorily 
solved, I only wish to state that I am against the pri!lciple of the Bill. 

Xr. President: The question is: 
" That leave be given to introduce a Bill further to arner.d the Indian Tariff Act, 

1894, for certain purposes." 

The motion was adopted. 

The Honourable Sir Oharles Innes: I now introduce the Bill, Sir. 

\ 

THE INDIAN MERCHANT SHIPPING (AMENDMENT) BILL. 

Mr. X. S. D. Butler (Secretary, Department of Education, Health and 
Lands): Sir, I move for leave tD introduce a Bill to amend the Indian 
Merchant Shipping Act, 1923, for certain purposes. 

Sir, as the House is aware, the Indian Merchant Shipping Act of 1923 
is a recently consolidated enactment containing the law relating to Indian 

\ 42 
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merchant shipping. A portion of that Act, namely, sections 193 to 213, 
is devoted to the regulation of pilgrim vessels. These sections lay down 
the conditions under which vessels carrying pilgrims from Indian ports 
may proceed to their destina.tion. The Bill, which I am moving for leave 
to introduce, proposes to amend these sections in four respects. The 
amendments are explained in detail in the Statement of Objects and 
Reasons. Three of them are purely technical in character, and are only 
being brought forward because the Bill is for the moment on the anvil. 
I need not waste the time of the House by going into them in detail. 
But the fourth amendment is of more importance. It embodies an attempt 
to meet the problem of the destitute pilgrim, which is so familiar to those 
of us who have to deal with the great Muhammadan pilgrimage. Weare 
trying by this Bill to mitigate the evils which arise from the existence of the 
ciestitute pilgrim by making it compulsory for every pilgrim, before he· 
starts, to provide in some form' or another at least for his return journey. 
This amendment is therefore of considerable interest to the Muhammadan 
Members of this House aud to the Muhammadan community in general; 
and, in order that there may be no misunderst.anding about it, I shall 
venture upon the time of the House for a few minutes to explain tlie 
exact situation. 

Sir, I do not know if the Members of this House generally are familiar 
with the details of the pilgrim question. We all know that every ye'lr 
at a -fixed period from every quarter of the Islamic world pious Muhamm'l' 
dans go forth to the sacred city of Mecca to perform there the ceremonies 
prescribed by their religion. We do not know exactly how many pilgrims 
congregate there, because we have no ~  about those who go by land, 
but we do know how many pilgrims go overseas, because practically all of 
them disembark at the port of J eddah, where a careful check is kept oj: 
their arrival. I need not weary the House with the full details from year 
to year of the number of pilgrims. They vary, as is natural, and the num-
bers have been much disturbed in recent' times owing to the fact that during 
the war the pilgrimage was stopped altogether, and immediately afterwads 
naturally larger numbers went. But, taking the figures for the last two 
years, I find that in 1922 some 56,000 pilgrims landed at J eddsh, whereas 
in 1923, the season which is just over, about 75,000 were disembarkoo: 
there. Now, out of the pilgrims who wen); in 1922 and 1923, on an average 
about 20 per cent. came from small countries in detached bodies of which 
we have very little trace. Some came from Syria, from' Nigeria or from 
other parts of Africa, and so Oli. They, as I say, aocount for about 20 per 
cent. of the volume of the pilgrim traffic. The remaining 80 per cent. 
came from four distinct dtlntres, of which India is one. About 30 per cent. 
came from the Dutch East Indies, about 12 per cent. from Malaya, about 
11 per cent. from Egypt, and some 'l:l per cent. from India. It will thus 
be seen, Sir, that out of the 80 per cent. of the traffic, which comes from 
the four main countries I have mentioned, India accounted for about one· 
third and the other three areas, the Dutch East Indies, Malaya and Egypt .. 
for two.thirds.. That is the extent of the problem. 

Now, Sir, I turn to the conditions under which the pilgrimage is mad"!. 
They vary of course from country to country. But there is one radical 
distinction between the conditions in force in India on the one hand and' 
in the Dutch EB8t Indies, Malaya and Egypt on the other. In the Dutch 
East Indies, Malaya and Egypt the pilgrimage is an organised affair. Banda; 
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"Of pilgrims set out in a settled order, in many cases they elect their own 
leaders, and in every case the Government of the country concerned 
eI'.forces by law thai; p.o pilgrim shall start on his journey until he has made 
provision for his retlJI'n. The Dutch East Indies and the Malayan Govern-
ments insist on return tickets. The Egyptian Government goes in for d 
system of compulsory deposits. The result in all these cases is much the 
same. The pilgrims who go are an orderly body of persons under O'ood 
supervision. They travel in comparative comfort and get back to their 
homes without losing any large number by the way. I do not say that 
there are no destitutes amongst them, but under the system followed their 
numbers appear to be so sligbt that they are carried by the ~ 

pilgrims. It can readily be imagmed that, if there are only a few who 
drop out, their charitably-minded fellow-countrymen are able to help them 
and to get them back to their homes. In any case there is no scandal .)r 
marked loss of life. But in the case of India the conditions are verv differ-
ent. Here we have never laid down any system of compulsory p·rovision 
for repatriation. We have always allowed anybody who liked to buy his 
ticket to Jeddah and then let him go on ,his wa.\". The result is that 
every year there is a large number of pilgrims who have not the money 
to carry out the pilgrimage as it ought to be carried out, and who arrive in 
.Jeddah with no money in their pockets, who scramble through the rest ~~ 
their time there and are finally cast upon the streets in Jeddah in a state 
of semi-starvation and with no money to pay for their return journey. 
Well, Sir, when that takes place, what usually happens is that telegrams 
begin to fly, and then in some way or other money is raised for repatriation; 
Usually it is the Government which puts up the money: sometimes it 
is the charitably-minded Muhammadans in India who raise subscriptions. 
In 1921 repatriation was carried out by the Government. In 1922 the 
Central Haj Committee in India raised a subscription and managed ilia 
repatriation. In 1923, Government again came forward. \Vell, Sir, if 
this method of dealing with the problem were efficacious, there would be 
something to be said for it" but it, has been shown that, under such a 
system the situation grows not better but worse .. The more it gets abo:lt 
that there will be some agency for repatriating indigent pilgrims the mo!'e 
indigent pilgrims are tempted to ~  upon the enterprise. Now, Sir, 
I have gone into the figures and they bear out what I say in a very strik-
ing manner. In 1921, when 10,854 pilgrims went from India, only 500 
destitute pilgrims had to be dealt with at J eddah on the return journey; thf.:t 
is equivalent to Rbout 4i per cent. In 1922, out of 12,849 pilgrims 1,106 
were left destitute, which is equivalent to about 81 per cent. In 1923, 
which was It year which was very popular for the pilgrimage, 24,459 pil-
grims roughly went and we had to help no less than 2,765 or between 11 
and 12 per cent. to return to this country. Thus, Sir, there has been 
an increase in the last three years in the number of destitute pilgrims from 
4! to 8! and from 81 to lIt per cent. of the ~  number of pilgrims. And 
~  year we shall undoubtedly have, if we pursue our present system, 
more and more destitutes to handle than we had before. Why, Sir, this 
year the evil grew to such an extent t.hat on one ship which went. fro-rn 
Bombay the Captain reported on arriving at Jeddah that over one-third 
of the pilgrims on board had not the means to provide themselves with 
food during the journey. They existp.d only by ~ on the remaining 
two-thirds of the passengers. It requires very little lmagination to see 
what that leads to. A man with modera.te means starting on the pilgrim-
age with just enough to provide for himself snd his dependents gets on 
boartl a ship and then sees a fellow-pilgrim hUDgry. What will he do? 
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He must help him and it means he goes short himself. Thus, the desti-
tm;e pilgrim not only goes under himself, but he drags down with him 
the other pilgrims who, but for his presence, would ~ able to go through 
in safety. Thus the position now is that it is impossible to go on under 
the present system without much hardship and suffering on the part of 
the pilgrims. How many died this year we do not know, but it is a signifi-
cant fact that whereas 24,459 pilgrims started from Bombay and Karachi 
only 21,724 had returned by the end of December last. This gives a 
shortage of 2,735 pilgrims. I do not suggest that all of them died in the 
Hedjaz or on the voyage back. There may be some who have settled 
down in the Hedjaz. There may be others who are coming back later. 
But still there is no doubt, and We have ample evidence to that effect, that 
an enormous number did die this vear, and we have actual facts to show 
that so feeble were many of the pilgrims when they left J eddah that .10 
less ilhan 400 did die this year on the voyage between J eddah and Bombay_ 

Well, Sir, we are now being pressed on all sides to deal with this 
problem. The British Agent at Jeddah, to whose devoted efforts we are 
so much indebted, wrote to us this year strongly. He is strongly of the 
opinion that something must be done to save from themselves destitut.e 
and hUllgl! pilgrims who collect at J eddah at the end of the ~  

and lie about on the streets clamouring for food and repatriation. We ar'3 
being pressed by the International Sanitary authorities. India is now., 
nation amongst the nations and we are a party to the International Sanitary 
Convention. The Paris Sanitary Convention, which up till now has pr.:>-
vided that every country must have a system of compulsory return tickets 
.. if local circumstances permit, " is about to be altered, in fact the altera-
~  has been cam'ed out in Committee, so as to omit the words" if locat 
circumstances permit." The meaning of this is that the nations, which are 
parties to the Convention, are insisting that it shall be compulsor:v on alf 
nations to see that the piigrimage is so carried out that the conditions which 
h,ave hitherto prevailed in J eddah after the pilgrimage shall not continue_ 
Our pilgrimage officer, whom we sent this year to help, tells us the same 
tale of need for action. The Bombav Government, which handles the 
.traffic on our behalf, is strongly of ~  that something must be done. 
They say that all authorities are agreed in condemning the present system, 
whereby the destitute Indian pilgrim is a by-word among the Muham-
madan people. The Central Haj Committee last year passed a Resolution 
to the following effect: 

" That in view of the experience this Committee has had during the year and the 
report received from Jeddah with regard to repatriation of destitute pilgrims as well 
as the working of return ticket system, this Committee is of opinion that the only 
really satisfactory solution of the problem of repatriation of destitute pilgrims from the 
Hedjaz lies in instituting a system of compulsory return tickets." 

The Haj Committee at J eddah, which has done so much to help the 
pilgrims there, recorded an even more striking Resolution. That Com-
mittee consists of Muhammadans. 'l'hey resolved: 

" (a) That in our opinion the present system of almost unlimited repatriation 
encourages destitution and attracts to the Hedjaz a large number of destitute pilgrims. 
It has often been noticed to induce even well-to-do persons to show themselves as 
destitute. (b) That we feel humiliated when people make comparisons hetween the 
conditions of the pilgrims of India and other countries. No pilgrim of any other 
country save India is noticed begging and lying in the streets helpless from want of 
food, clothing and accommodation." .  • 
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Finally, they recommend, as everybody does, that the only way in 
which to mitigate the evil and to save the pilgrims from further tro'uble 
~ to have some compulsory system of repatriation either -through rAlJrn 
tIcket or <!.eposits. 

It will thus be seen, Sir, that the Government are faced with a very 
difficult question. It is easy in these matters to do nothing. But we have 
felt it to be our duty to lay the facts before this Assembly, which repre-
sents the people of India, and to take its advice. There are several 
Members of this Assembly who have performed the Haj themselves, and 
who know the position from their own experience; and the Government. 
feel that the only course which they can take is to get their advice and 
the advice of the House generally as to how to deal with this difficult 
problem. To get that advice and to crystallise the issue we have put 
in the form of a Bill the alternative systems at present in force in the 
other areas from which pilgrims come, namely, the Dutch East Indies, 
Malaya and Egypt. Under the provisions of the Bill it may be prcs(lribed 
either that return tickets or deposits shall be made compulsory, and we 
have left it to the House to advise us on the matter. We are not, I 
should add, in any way wedded to any particular method of dealing with 
this eyil. There may be those here who can suggest a better method. 
What we want is to collect opinion and to get a recognition of the fact that. 
the evil does exist, for we know that once it is recognised that the evit 
doos exist, some way out of it is sure to be found, if those who art' 
interested in putting ~  end to it put their heads together. I may say 
also that we do not propose to rush the Bill. There will be an intervaJ 
for friendly and informal discussion with those who are most interested 
in the matter, and then, when we have gathered the general sense, we 
shall decide what further motion to make on the subject. I move there-
fore, Sir, the motion which stands in may name. 

1Ir. President: The question is: 
" That leave be given to introduce a Bill to amend the Indian Merchant Shipping 

Act, 1923, for certain purposes." 

The motion was adopted. 

~ Bahadur Sarfaraz HuaaaiD Khan (Patna and Chota N agpur 
cum Orissa: Muhammadan): Sir, I oppose the introduction of the Bill. 
I want to make some observations from a religious point of view. 

1Ir. President: I am afraid the Honourable Memoer is too late. I 
looked round the Chamber to see if any Member wanted to speak, but I 
did not see any. The Honourable Member ~  get plenty of opportunity 
later on to speak on the motion. He is aware that the introduction of -a 
Bill commits nobody to anything. -

1Ir. II. S. D. Butler: Sir, I introduce the Bill. The Honourable Mem-
ber may rest assured that we shall take his advice about it. 

THE CENTRAL BOARD OF REVENUE BILL. 

The Honourable Sir Basil Blacket.t. (Finance Member): Sir, I beg to 
ask for leave to introduce a Bill to provide for the constitution of a Central 
Board of Revenue and to amend certain enactments for the purpose 
of conferring powers and imposing duties on the said Board. 

[The ~  of ~ ~  ~ to give statutory form to an unproveme.nt in 
the machmery of admlDlstratlOn recommended by the lnchc.ape CommItte:] 
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The objects and reasons are stated in the Statement circulated with the 
Bill and there is no need, I think, to add anything but a very few words. 
LUnder the Income-tax Act there is already in existence a Board of Inland 
Revenue with statutory powers. For the .last year the administration of 
all the main heads of revenue, that is, Customs, Income-tax, Super-tax, 
Stamps, Opium and Excise, so far as it affects the Central Government, 
has been concentrated in the Finance Department instead of being spread, 
as hitherto, over several Departments. A good deal of that administra-
tive work is work which ought not to be done by a Secretariat. It ought to 
he done by administrative officers who do work in rather a different way 
than by the system of continuous noting which is common in Secretariats. 
It is proposed, therefore, to establish a single Central Board of Revenue 
containing two members who will concentrate in their own hands as much 
of the administrative work of the business of collecting revenue so far as 
it has to be done at ~  and will leave the Secretariat free for its 
proper Secretarial ~ This Bill is designed to confer a statutory 
status upon the Central Board of Revenue. That will not alter the posi-
tion of the Member of Inland Revenue who alreadv has a statutorY status, 
hut it willenable the Board as a whole to take over duties which at present 
are performed either by the Central Government through its Secretariat, 
through the Finance Department, or by certain Local Governments. It 
will appoint the Board the Chief Customs Authority for the purposes of 
the Customs Act. I think that the experience that we have had already 
showR that this is a clear administrative improvement. We have not been 
able of course yet to give it a full trial because it is necessary that the statu-
tory powers should be in the hands of the Board before it can fully exercise 
its functions. But it is an administrative report which I think will lead-
and it has already led indeed-to improved efficiency in administration and 
will secnre that efficiency at less cost to the tax-payer. 

The motion was adopted. 

The Honourable Sir Basil Blackett: Sir, I introduce the Bill. 

THE I:NDIAN COINAGE (AMENDMENT) BILL. 

The Honourable Sir Basil Blackett (Finance Member): Sir, I beg to 
move that the Bill further to amend the Indian Coinage Act, 1906, for 
certain purposes,bt! taken into consideration. 

I do not know that I need at this stage !jay anything more than I said 
at the introductory stage or add to what is printed in the Statement of 
Objects and Reasons. 

Dr. H. S. Gaur (Central Provinces Hindi Divisions: Non-Muham-
madan): Sir, the Bill which the Honourable the Finance Member has 
moved for the consideration of this House looks at first sight a very 
innocent litUe Bill. But I would ask the House to consider its ultimate 
t.ffeet. If the Honourable Members will turn to the Indian Coinage Act, 
1906, section 15. they will find: 
.. All silver coin of the weight and standard specified in certain Acts, and all copper 

coin of the weight specified iD certain Acts, which may have been issued since the 
passing of those Acts respectively, and declared by those Act.s respectively to be a lepl 
tender, shall, notwithstanding anything coniained in this Act or in any Act hereby 
repealed, but subject in the case of silver coin to the provisos contained in section 12 of 
this Act in 80 far as such prOviB08 apply to like coins under this Act, continue to be a 
legal tender for the amou.nts for which the like silver and bronze cojDII are a legal f.eIlder 
lInder this Act respectively." 
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The short effect of section 15 of the Coinage Act is that all existing 
coins of silver and nickel 'lnd copper continue to be legal tenders under 
the provision of this section. Now the section that is intended to be 
{'nacted as a ~  of this Bill and which in fact is the only section which 
counts in this Bill runs as follows: 

.. 3. Alter section 15 of the said Act the follo ..... ing section shall be inserted, 
namely:-

'15A. Notwithstanding anything contained in seetion 12, section 13, section 14 
or sect·ion 15, the Governor General in Council may, by notification in the 
Gazette of India, call in, with effect from such date as may be specified in 
the notification, any coin, of whatever date or denomination, referred to 
in any of those sections, and on and f':'om the date so specified such coin 
shall cease to be a legal. tender 88'\'e at a Government currency office: 

Provided that the Governor General in Council may by the notification speeiIy 
any later date up to which such coin shan continue to be a legal tender 
at any Government treasury.' ,. 

Honourable Members are aware that, if this Bill becomtlS law, the 
Legislature wi.ll have emp:l\vered the Executive Government to call in 
all existing rupees, if they so desire, and 'they can replace them by paper 
money. There is absolutely nothing in this Act which prevents the 
Government of India from calling in any silver coin which is at present 
/I legal tender and replacing it by, as I have said, paper money or nickel 
coin of 8 annas denomination. I want the Honourable the Finance Mem-
ber to asslire us how this contingency is met by the existing Statwte. It 
is perfectly true that the primary object of this Bill is to call in certain 
rupees or coins which are !'uspected to be counterfeited on a wholesale 
scale. But, if the Bill were confined to that narrow compass, this House 
would not object to the p"ssage. of thismeasurc. But worded as it is, 
it is liable to abuse. I do not say that  that is a contingency whieh is 
Lkely to happen in the near future, but, nevertheless, in times of national 
crisis, a contingency like this may happen Ilnd the. House, I think, must 
t: rovide against such a conti.:lgency. I wish also to point out to the Honour-
able Members of this House that the counterfeiting of coin in this country 
Qn a wholesale scale is a possibility and by no means a remote possibility. 
1t all depends upon the intrinsic value of silver in the rupee. As Honour-
able Members are aware, India is one of the three countries in which 
'6ilver coin is probably the only coin, and it is not a real coin.- India in 
fact is the one country where there is no real coin. We have the paper 
money and we have Ii ('.urrenc.y note printed upon a disc of silver. For 
lill international purposes that coin has the value which the silver 
~  therein represents. 'l'he other day a question was put ill the 
other House as to why the Government of India did not circulate sovereigns 
in this country and the IlllSwer given was in the following terms: 

.. The Government cannot for obvious reasons issue sovereigns as long as gold in 
India st..ds at a premium as compared with the legal tender ratio of Rs. 10 to the 
8overeign. " \ 

JIr. Prelident: Order, erder. I understand that. gold is explicitly 
excluded from the operatio.')  of this Act . 

. Dr. B. S. Gour: It is excluded from the operation of this Act, Sir, but 
I am going to point out how thifl Bill affects the whQle question of general 
~  in this oountry. 

JIr. Preatdent: The question of. general currency is not in iS8ue het"e. 
"The onl, question in issue is that specific coins may bee(lunterfeited. 
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Dr. H. S. Gour: I am confining myself strictly to the short issue 
raised in this Bill. 

)[r. Presidant: I have just pointed out to the Honourable Member 
t.hat he is not. 

Dr. H. S. Gour: Honourable Members will thus see that the issue of 
gold in this country is an impossibility because the Government have 
~  that they will not issue sovereigns in exchange for silver unless 
sovereigns come down to Rs. 10 per sovereign which, as Honourable 
Members will see, is a very remote contingency. 

This is the first proposition. The second proposition in this connection 
that the House should remember is this. I have said before that the 
value of the rupee may be anything like 9 As. or it may go up to one 
rupee or Rs. 1-2-0 or Rs. 1-0-0. It all depends upon the erratic rise and 
fall of silver in the market. Suppose, for the sake of argument, that 
the price of silver falls much below its par value. There is immediat.ely 
t. strong incentive for the counterfeiting of coin. When there is a counter-
feiting of coin, the Government says .. We will withdraw the rupees of 
1872 or 1875 or 1885 coinage ". All that money has to be paid into the 
Government Treasury. You get in return rupees of exactly similar denomi-
l·ation but not from the Treasury you paid the money into but from the-

~ Offices in the .I'residency towns. Even then, if the price 
of the rupee still falls below that value, you have got in return therefor 
a rupee of less value, because, so far as the Government is concerned, 
they can always call upon the people holding their wealth in silver to. 
produce it, if they wish, for payment at the Treasury and cancel such 
coins as legal tender. Now, Sir, I wish to ask whether this House if> 
prepared to give to the Honourable the Finance Member this large power 
of calling in silver coins in this country at lilly time that the Government 
of India choose to call them in. I submit that we must have an assurance 
from the Honourable the Finance Member that the power which this-
Bill confers upon the Executive Government will be used only in cases to 
which the Statement of Objects and Reasons appended to the Bill refer. 
We have no assurance in the Bill itself. I perfectly see what the 
Honourable· the Finance Member will say. So far as the Bill is concerned, 
it gives us ~ powers but the primary object of the Bill is controlled 
by the Statement of Objects and Reasons. But I wish, Sir, an assurance 
from the Honourable Member that the Statement of Objects and Reasons 
appended to the Bill will be strictly adhercd to in the application of the, 
Bill itself. 

I wish also, Sir, to make one or two observations. It is one of the 
questions whicn has been raised times out of number in this country that 
the remedy which the Government of India provides against the-fluctu-
ations of the rupee and of silver is more or less of an empiric character. 
The debasement; of the In(lian cqi.n and the temptation it leads to the 
counterfeiting of Indian coins are all part and parcel of the currenc), 
rolicy to which the Government of India Beems wedded. 

The Honourable Sir Ba!Jil Blackett: On a point of order, Sir, may I 
fisk the Honourable Member- what is his basis for the statement that the 
rolicy of the G()Vernment of India is to counterfeit RubRidiary coinage? 

Dr. H. S. Gour:I never said snything of the kind. 
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The Honourable Sir Ba3il BlaCkett: It is ii. very dangerous statement 
to make. I would like to have it explained. 

Dr. H. S. Gour: What 1 did say, Sir, and what I repeat, is that the 
Hooourable the Finance Member could not be unaware of the fact that 
this Bill would be absolutely unnecessary if he were to take the necessary 
precaution whi.lh all civilised Governments have taken of reducing the 
silver rupee to a real token coin and introduce gold currency in this 
country. He knows fully well that that is the opinion held by economists 
all over the world. I refer to a well known book 'on Political EconoID\" 
-Gide's Political Economy, page 308,-and I further refer the Honom-
able the Finanee Member to Mr. Dalal's report appended to Sir Babington 
Smith's report on Indian Exchange and Currency, page 51. It is all 
very well for the Honourable the Finance Member to say that these are-
all heresies, but the HonoU!'able the Finance Member will remember what 
foreign 'critics of the Indian currency system have to say on the subject. 
Charles Gide in his Political Economy says that, while England has done-
away with the silver coinage and is now wedded to the gold standard 
since 1816, (a;1d he mentions the other European countries which have 
introduced gold coinage) the only three countries in the world which still 
follow the fallacious principle of bi-metallism are France, the United 
btates and India. 

The Honourable Ilr. A. C. Ohatterjee (Industries Member): What was. 
the date of that? . 

Dr. H. S. Gaur: Not many years back. 

The Honou:able Sir IlaJcolm Hailey (Home Member): 1872? 

Dr. H. S. Gour: 1914. That is not very old. And he points out that,. 
nhile (lertain cheeks exist in France and the United States, no such check 
exists in India. 

Well, Sir, I have said that the question of the counterfeiting of coins 
12 N ~  would be reduced to a minimum if the Government of India 

were to revise their whole currency policy. It has been pointed 
out by an economist of note-I refer to Mr. Keynes-in his Indian Cur-
rency and Finance, that the solution to the question of Indian currency 
lies in introducing a gold standard in this country (Hear, hear). He points 
out that the annual output of gold in this country itself is three crores of 
rupees, and, if the Indian mints are open to the coinage of gold, a solution 
for the introduction of gold currency in this c.)untry would be found. 
That is not an old book. In another book on the Future of Exchange and 
Currency written ~  Professor Jevons, at page 149, we read the following 
passage. He says: . 

" On the other 'hand the price of silver would seem likely to go lower owing to the· 
enlarged production and a slack demana in Europe and America. This wQuld have a 
weakening tendency ori the Indian eJchange." 

Now, Si'r, these are weighty words and I ask the Government of India 
that, if they really wish to rehabilitate their exchange and their currency, 
they must take the bull by the horns and introduce at once gold coinage 
which they can easily do by opcning the Indian mints to the coinage of 
gold. Once they do that, not only this difficulty but the other difficulties 
from which the Government of II\dia suffer will, I am sure, spee.dily vanish. 
(The-Honourable Sir Malcolm Hailey:." No counterfeiting?") The 
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Honourable the Home Member interjects a remark, there 'will be 
no counterfeiting? No, Sir, there will be less counterfeiting, and 
so much . reduction in counterfeiting that they would not ~
quire a special Act to provide against it. The wholesale counterfeiting of 
coins in this country is due to the fluctuations in the price of silver. The 
Honourable the Finance Member must be aware of it and these fluctua-
tions can be put an end to if the Government of India introduce gold cOIn-
age instead of a mere gold standard and open the Indian mints to the 
-coinage of gold. The answer has always been, they are short of gold. 
That, of course, is also a question which has been answered ..... 

The Honourable Sir Basil Blackett: I have listened with great interest 
. to the very interesting but entirely irrelevant speech of my Honourable 
Friend. But I would ask in the interests of the House whether it is _neces-
sary. I would point out that this Bill deals with the question of granting 
to the ~ of India a power to call in coinage other than gold. I 
should be delighted to follow the Honourable Member in a disquisition on 
€xchange and currency, but it ~ nothing to do with the case. 

Mr. President: The point taken by the Honourable the Finance Member 
is right. I have allowed Dr. Gour to proceed because his argument linked 
up with the proposal of the Bill, in the sense that, if the Government of 
India followed a different currency policy. courtterieitihg might be avoided 
altogether. I have allowed him, as he is aware, considerable latitude but 
I hope he will come more closely to order and deal with the subject of the 
Bill itself. .. -' 

Dr. H. S. Gour: I therefore ask this House. to.obtain an assurance from 
the Honourable the :Finance Member, first tm the' ~  whether the 
-coins that he withdraws from circulation will be replaCed by similar silver 
<i9ins and that they will not be replaeed by paper money, or by nickel coins. 
That is the first assurance I want the Honourable the Finance Member to 
give. There is nothing in this section against the withdrawal of silver 
money and its replacement by (An Honourable Membel': "Or gold?") 
paper or niekel, and we are told by Honourable Members interestell in 
finance, by gold. No one will be more delighted than I am if it is replaced 
by gold. That is the first point. The second point I wish to ask is, when 
the notification is issued bv the Government of India, will it be issued with 
the previous assent of ~ Indian Legislature or \\;11 it be issued without 
such assent? 1 demand that, before any notification is issued bv the Gov-
ernment of India, this House must be com:ulted and the view of 'this House 
must be taken into consideratoin before the power taken by the Govern-
ment of India under clause 3 is put into force. On these points I want an 
aSlmrance from the Honourable the Finance Member. 

Mr. Barayanw (Agra Division: Non-Muhammadan Hural): Sir, this 
piece of legislation, if looked at from other points of view, would appear to 
be quite a superfluity. I know full well, Sir, that the legal tender value 
-of a particular coin will be retained under any circumstances so far as the 
eurrency offices are concerned. But how many currency offices are there 
in the 'country? And, so far as people living in the villages, in hamlets 
and small towns, to whom a notifiWltion in the Gazette of ~  is It far 
-echo, are concerned, what will be tile practical effect upon the coin, the 
genuine coin that they may retain? I can well imagine, Sir, that a class 
-of brokeu or dea.lers will rise up who will buy this Bort of coin by represent-
ing them mostly to be suspicious or counterfeit, though in all probability 
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they may be genuine-they will buy these coins at a redueedand nominal 
price .and pass them ,on t() the currency o£lice, perhaps located at a very 
great distance from the village. I understapd, Sir, that. this' is a measure 

~  to put a check upon the counterfeiting of a ~ coin, if coun-
terfeItIng assumes a grave proportion. I submit that if a close watch were 
kept on the nefarious activities of counterfeiters such a drastic piece of 
legislation would appear to be quite unnecessary. The fact is that if you do 
not re-issue a particular coin from the Treasury, it acts as a great check 
on the activity of the counterfeiters, The effect of the Bill, I submit, will 
be the throwing away of n large volume of our coin from time to time for' 
no fault of those who possess the coin; and under these circumstances I 
think the Bill is superfluous. Another consideration that I would urge 
upon the attention of the House if; that this counterfeiting has been com-
ing more into evidence since the time that we introduced nickel into our 
aoin malring. Bo long as the coins were confined to copper and silver there-
wus JlOt f;('J ll1ueh of counterfeiting. It is not long ago that our four-anna 
nickel coins were not accepted in many towns, 'even at the headquarterf; 
of towns, and the post offices rejected, them .. Sometimes the treasuries 
and sub-treasuries would not take them. What is required is a close watch 
alld ~  Inore proper sU!lervision of the counterfeiting activities of certain 
persolls and not such u drastic piece of legislation. Really, Sir, the Bill 
tries to introduce a very drastic provision, to which the Indian people are 
not accustomed. With these words I would oppose the Bill. 

Sir Purshotamdas Thakurdas (Indian Merchants Chamber and 
Bureau: Indian Conmlerce): The Bill before the House seeks for 
the Executive the power to withdraw coins which may have been 
counterfeited beyond a certain point. The Government of India 
had not these powers till now and I can fully understand the 
apprehension of this House in giving this power practically 
carte blanche to the Government of India now. This apprehension, Sir, 
is particularly based 011 what happened during the war period. Immedintely 
after the outbreak of war people raided currency offices for the 
gold mohur and the sovereign and, later on, the Government of India had' 
even to regulate the issue of silver rupees from the currency offices. I, 
therefore, fully sympathise in the main with the apprehension rtlflectOO 
in this House by one of the previous speakers. But I also feel that ~  

Bill hardly permits of any sort of going into the question of coinage and' 
currency. I shall therefore restrict myself to the main underlying prin-
ciple contained in the Bill, and, with reference to that, I would like to 
point out that the Honourable the Finance Member will take cognisance 
of the great nervousness on the part of this Hvuse, especially the non-
official section, to give any power to the Executive which will enable the 
Executive (I dare say the contingency is very very remote and that they 
may not have at all to use it) under any circumstances whatever to with-
draw the silver coins and especially the major "ilver coin, the rupee, from 
circulation. I think this House will be very jealous of giving that power 
even to the best intentioned Finance Member and I suggest to the Honour-
able the Finance Member that he agree to an amendment to this Bill to -
that effect. The question therefore is whether we should restrict this 
power to the Government of India, either to the bronze and the nickel 
coins or whether we should extend it to the smaller silver coins. That 
is a question on which I think Honourable Members coming from places 
other than cities and towns should have a very substantial say. I certainly 
feel myself that this Bill should not cover the major Indian silver coin, 
the silver rupee, and I hope I am reflecting the opinion of the whole House 
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when I say that. The speaker who preceded me said that he thought that 
what was wanted was vigilance to prevent counterfeiting. I am pretty 
sure that the Finance Department spare no pains or expense to exercise 
1!uch vigilance and to see that no cmmterfeiting is possible, but, in spite 
'Of this vigilance, there has been a certain amount of counterfeiting and, 
· as the Honourable Member himself knows, it will continue. I thereforf' 
· think that it is very necessary for this House to give to the Government 

~  powers to call back such coins. 

The Honourable Member who preceded me referred to the hardship 
that may be caused to the rural population by the recall of any coin, 
breause the rural population are not accustomed to easy access to Gov-
· oemment notifications. With this plea everybody will sympathise. But the 
'<Jnly consideration in this matter should be whether the rural 'population 
will sufier more by allowing counterfeit coins to continue or by some restric 
tion thereof. There is no doubt that the illiterate and the uninformed 
'Sufier in any case, and the only test would be under which of the two alter-
natives left open to Government would this class suffer less. It must be 
borne in mind that currency offices in India are much too few, but it is 
.also necessary at the same time, that, when the Government notify the 
withdrawal of a coin, they can only make it legal tender at such placeR 
where the genuineness or otherwise of a coin can be correctly tested and 
gauged. I think the Council may well be satisfied that in this'matter .the 
Bill is on correct lines. 

Regarding what I have said about this Bill affecting silver coins gen-
€rally, or, the silver rupee in particular, I feel that I would not be satis-
£ed with what Dr. Gour wants, namely, a mere. assurance from the 
Honourable the Finance Member that it would not apply to the rupee. I· 
think this House should insist upon a correct Bill. No assurance cun 
prevent the Executive from doing what they like, once they can do some-
thing under the four corners of the Bill. I think it is wrong in principle 
'lor a legislative body to rely on any assurance. at the time of consideration 
'0£ a Bill, when a slight amendment can ensure snch assurance being 
-€mbodied in a Bill. 

h therefore suggest one of two courses: 

(1) Either that this Bill be referred to a Select Conmlittee to decide 
the question whether it should apply to the rupee only, or to 
all silver coins; or 

(2) We may decide now whether it should apply to the rupee or the 
smaller coins; 

'3.D.Ii if the House approves of the latter course they may make the neces-
sary amendment in section 3 of the Bill relating to the new section 15A by 
omitting the words "12" and "15" which would exclude, I think, the rupee. 
It is now for the House to decide. If the Honourable the Finance Member 
does not mind a little delay, I think the reference of the Bill to a Select 
Committee would secure the satisfaction of all the vIews expressed in this 
House. in the course of a week or ten days. I would therefore move, and 
I see that the general opinion is in favour of it. that the Bill he referred to 
a Select Committee. 

The Honourable Sir Basn Blackett: I have no objection at all to the 
reference Of this Bill to a Select Committee, if that meets the desire of the 
. House. I rise therefore just to make one or two remarks in order that 
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the Select Committee, when it comes to consider the Bill, may not be 
led away by the irrelevance of a great deal of the discussion that has 
taken place to-day. This Bill is a small Bill to remedy a defect in the 
existing Indian Coinage Act under which a coin once issued remains legal 
tender for ever in the absence of special legislation by this House to 
take away that legal tender character. That is an omission which on 
occasion may prove very inconvenient in the interests of the people who 
.use coin. It has proved inconvenient. We could have dealt last year 
conveniently with the particular question of the eight-anna nickel coin at 
once by the simple device of withdrawing its legal tender character if we had 
had this power. That would have been in the real interests of a very large 
:number of small people in the bazars throughou't India, who were con-
tinually being put into difficulties through coming into possession of a 
coin which the Government of India said was worth 8 annas, which the 
general opinion of the market was unwilling to give 8 annas fnr. That 

- is a very unsatisfactory condition, a condition which no Government can 
>comfortably tolerate and it brings discredit upon the coin or currency of 
any country. In order to remedy that, it'is proposed in this Bill to make an 
-alteration exactly in accordance with the powers which are possessed by 
the Government of the United Kingdom in regard to a similar matter. 
Section 11 of the Coinage Act, 1870, reads: 

.. It shall be la.wfuJ for Her Majesty with the advice of Her Privy Council (thai 
is an Order in Council) from time to time by proclamation to do all or any of the 
following things, namely, to determine the denomination or design for any coin, to 
determine the denomination of coins to be coined at the mint," 

and so on, and 
.. (5) to call in coins of any date or denomination or any coins coined before the date 

-of the proclamation mentioned." 

That gives a power to deal with any case where, owing to counterfeiting 
or merely owing to lapse of time, it is desirable to wi\hdraw The legal 
tender character from a particular denomination of coin. The suggestion 
has been made that it should be confined to coins other than the rupee and 
that suggestion I shall be very glad in the Select Committee t.o go into. 
I would however point out that it is probably undesirable to confine it 
because of the existence at present of rupees of 18.')5, for example, which 
are practically not legal tender. They occasionally turn up -from hoards; 
I believe a hoard of Us. 35,000 of absolutely new 1835 rupees turned 
.up at a cUrrency office the other day. It is inconvenient to tne public; 
people see these old rupees and doubt whether they are really good. When 
you get to that stage, it is very convenient just to be able to declare that 
.certain coins are no longer legal tender but th3t their full value may be 
obtained at a currency office. You must nlways maintain the right of 
people to get value for the coins issued by Government at any date how-
ever long after. It is convenient and therefore I think desirable to 
follow the English Statute in this matter and take the general power. As 
regards its abuse, I suppose it is possible for a Government to abuse any 

• power but I cannot imagine any power which would be more difficult 
to abuse than this one. It is so very contrary to any possible int.erest 
·Qf the Government to do so. In the first place, it would cost us a great deal 
of money and we could get nothing out of it. Vole should require a new 
Paper Currency Act before we could withdraw rupees and replace them 
by paper currency, if we are not to deal with rupees according to tne 
mystic vision of the revelation of St. Gour. You cannot drive a coach and 
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four through an Act in that way ~  if you did, it would do you. no 
good. So I really think that ~  ~  ~  .that ~  mIght 
somehow or another do somethmg under this Act whlCh IS entirely con-
trary to our own interest is a little bit unnecessary. Howe.,'er, that again 
is a matter which the Select Committee can no doubt look mto. 

I need not follow tne Honourable Member in what he said regarding 
the currency system of India except in one particular. His ~  I 
think was that oounterfeiting would be reduced if India had a gold COlDage 
in circulation. If .that was not his argument, it is the only relevant con-
nection that I can traee between it and this Bill. If that was his argu-
ment, it seems to me entirely untrue. If you reduced the silver rupee 
to the position of the shilling in England, that is, to the position of a 
subsidiary coin which is legal tender only for a limited amount, you would 
not alter its value. It would still remain a note printed on silver f!tating 
that it w.as worth so much in terms of gold, although as silver it would be 
worth a good deal less_ Does that in any way reduce the interest of the 
oounterfeiter in oounterfeiting the rupee? And, if it does not, what is 
the relevance of the argument? On the contrary, it really increases it. 
because at present a man is able to take a piece of nickel and try and pass 
it as a silver rupee, but in the event suggested he will be able to take a 
piece of nickel or 10 or 15 such pieces and pass them as equivalent to a 
sovereign in gold and he would get even hetter value than he can at pre-
sent. So the argument seems to me ~  irrelevant. This is a small 
piece of legislation. The world will not come to an end if it is not passed; 
the Government will not be in any worse position than they are now, that 
is to say, we will not be able to deal with a small trouble like that of the 
eight-anna' nickel coin. It is a small piece of legislation designed to give 
the Government of India exaetly the same power which the British GOT-
ernment has had for several generations in exactly similar circumstances. 
It is a power which I think in the interests of good administration it should 
have. 

The other question raised was I ~ that the power should be always 
exercised only after consultation with the Legislature. That is an import-
ant suggestion but ~ Legislature sits for three or four months in the 
year. (A Voice: "It may meet oftener. ") It would be expensive to 
call it for the purpose of issuing a proclamation to withdraw an eight-
anna nickel coin, would it not? It really is one of those little cases in 
which, if you cannot trust the Executive Government to do a perfectly 
straightforward bit of executive work which is done in every country by 
the Executive, the Executive does not want the power. (A Voice: .. Is the 
Executive in every country responsible to the Legislature? ") The Exe-
cutive in this country is responsible to a Legislature; at present it is not 
this Legislature. But I would remind you that it is not an irresponsible 
Executive; it. is an Executive responsible to the British Parliament, and that 
is the present position. (A Voice: ". Seven thousand miles away. ") But 
I do not think the question of the. responsibility of the Executive in this • 
matter is particularly relevant to the question whether we ought to with-
draw the ~  character from coins like the eight-anna coin. (Dr. 
H. S. GOUT: It IS 11.8 relevant 8S your reference to the English Exe-
cut!ve.") I.do nOt ~ that is so. ~  that is a matter of opinion. 
It IS the ordinary function of an Executive to deal with a csse of tJiis sort 
and, -if the Bouse is not willing to give that sort of power to the Executive. 



tlii: only result is that it is better to go on as we are and put up with the 
inconvenience that we know rather than run to Qvils that we do DOt 
know about yet. 

I agree to the amendment pNJposed. 
\ 

Diwan Bahadur T. RaDgachariar (Madras City: Non-Muhammadan 
tlrban): ~  in supporting thi!S motion for a Select Committee I wish to 
emphasise the position that we take up, as I am sure many Honourable 
Members of this House share that view. It is one of the indirect methods 
we are adopting to bring the Executive under the responsibility of this 
House. As the' Executive Government of this country is not responsible 
to the Legislature of this country, we want any executive measures which 
they take to come before this Legislature for approval. I quite grant that 
it is not reasonable to expect the Executive to come to the Legislature in 
!Such matters, but we insist on it because the Executive is not responsible 
t.o the Legislature of this country. We want to emphasise that position 
and that is why we want a reference to ~ Select Committee. 

IIr. lamnadas M. Mehta (Bombay Northern Division: Non-Muham-
lUadan Hural): Sir, I want to oppose this reference to a &leet Committee 
because the principle of the Bill itself is very objectionable. Even if 
Government do not abuse the power which they might take to issue a noti-
fication of this kind, and eVE'n if they commit a mistake in issuing it, the 
dangers of giving them such a power are very wide indeed. The moment a 
notification withdrawing the silver rupee from circulation is issued, the 
rupee will be at a discount, and there are, Sir, as is well known, aboul; 
400 crores of rupees in circulation to-day. Imagine the panic that will 
follow the moment the rupee is declared no longer legal tender. It will 
go to a discount; poor people who have got small hoards will have to sell 
them for 50 or 60 per cent. of their value, and the consequent danger is 
that notes will become absolutely inconvertible. These two dangers are 
inseparable from !lBy notification which withdraws the rupee from circula-
tion. Therefore, Sir, I should even oppose this reference to a Select Com-
mittee, unless the rupee was excluded from the terms of reference. These 
two dangers are 80 serious that the Select Committee should not be free 
to invest Government with a power to issue a notification which will allow 
the rupee to be withdrawn from circulation. With these words, Sir, I 
OppOI"(, bot.h the Bill and it·s referE'nce to a Select Committee. 

Mr. K. A. Ilnnah (Bombay City: Muhammadan Urban): Sir, I ~ 

bupport the motion of Sir Purshotamdas Thakurdas that this Bill be referred 
to a Select Committee; and if there is an .... misapprehension in the mind of 
any Members of this House I would like to lUake it clear that that ~  

question on which the last Honourable Member spoke will be considered 
by the Select Committee: It will be tor the Select Committee to restrict 
the power of the Executive for the purpose of withdrawing coins only to the 
bronze or nickel and exclude the silver. Therefore, the Honourable Member 
will see that the only· course open to this House is that we should 
refer this question to the Select Committee so that they will consider all 
these questions and make their report. I therefore do urge upon this 
House that this Bill should be referred to a Select Committee . 

... There is one more remark, Sir. The Honourable the Finanee Member 
based his argument on the assumption that every Executive must be trusted 
by ~  $Dd t,hat, if you do not trust the Executive then it is 
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not worth having this power at all. He is perfectly correct. The ~

tion is perfectly justifiable,-with this distinction that this Executive IS 
not responsible to any Legislature except, as he said, Parliament 7,000 miles 
away, and Parliament has no time to keep an eye on the Hqnourable 
.Member who represents the Finance Department. Therefore, rea]ly those 
are very misleading analogies altogether. Anyhow, Sir, we must take the 
facts as they arc. I personally do not for a single moment suggest that 
·this Government, although differently constituted, is likely to abuse its 
power, but there are moments when, without any intention, you may usc 
your powers which may have a very disastrous effect, ami, therefore, you 
can well understand that the Legislature, such as it is, is diffident to give 
~  wide powers which may be utilized with consequences which may be 
very serious. Therefore, Sir, I support the amendment. 

The Honourable Sir )[alcolm Hailey (Home Member): Sir', we on 
our side have already accepted the amendment for a Select Committee. 
But the whole principle of the Bill has since we agreed again been attacked, 
and on one of those grounds which my HonoUl'!l.ble Colleague has already 
described as almost unthinkable. It seems strange, strange indeed, that 
after all that has been said, it should be again suggested that the very 
moderate power which it is proposed to take in this Bill should be utilized 
for a purpose so detrimental to the interests of Government itself as 
suggested by the Honourable Member from Bombay. We, representatives 
of Government, are notoriously lacking in imagination. Vie are reactionary. 
We leal'll nothing. But I hope that there are still some of my friends here 
who would even then hesitate to suggest that we are all candidates for 
an Asylum (Mr. M. A. Jinnah: "Not yet "). Yet it is suggested that 
we might use this Bill for the purpose of calling in all rupees. What 
possible advantage would it be to call in all rupees? As our legislation 
now stands, we should immediately have to supply other rupees in their 
place. \Vhat is the advantage to us of coining a colossal quantity of new 
rupees at considerable expense and taking into our treasuries an equal 
.number of old rupees, possibly slightly shorter 'in weight? (Dr. H. S. 
GOUI': .. Under what law are you bound to replace rupees withdrawn by 
fresh rupees coined?' ') The Honourable Member is a little hastv; he has, 
. I. know, some slight acquaintance' with the law, but I venture' even with 
my layman's knowledge to put him right on this particular point. We are 
bound, when we call in rupees, to replace them with legal tender. Legal 
tender may it if> true take the form either of paper or of silver. But if WP 
ii;sue paper, we are equally bound under the Currency Law to replace that 
paper with rupees on demand. Our paper currency is not inconvertible. 
Therefore without breaking the law we could not possibly take the measure 
which Dr. Gour contemplated; and if we cOI!templated anything of the 
sort, putting aside any quest,ion of keeping the law, we should still have 
to face a heavy financial loss. The principle of the Bill, therefore, which 
the Honourable Member has attacked in those terms as being in itself un-
desirable, is I think not liable to the suggestion that he has made against 
it . 

.  I come ~ a point ~  has twice been referred to, namely, . _he 
diffidence whICh the Legislature has, and must have, in giving any powers 
to aD. Executive which is not responsible to that Legislature itself. It is 
said that we are responsible only to a Parliament 7,000 miles away 
(Mr. M. A. Jinnah: .. And which has no time "), and which has no time 
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to give to Indian questions (Dr H. S. GOUT: .. Nor any inclination "). 
One of my difficulties in this Houfle has been the necessity of dealing wit.h 
two opposite suggestions in this connection. The House seems to pus 
much of its time in telling us that we are dangled at the end of a string 
by the Secretary of State, and passes the other half of its time in telling U8 
that we are responsible to nobody and that the only body to which we are 
responsible takes no interest in us or in anything connected with India. 
Both those points of view cannot be correct. But I lay no great stress on 
the question whether in this particular connection we are responsible to 
the British Parliament or to any other Legislature. Neither the British 
Parliament nor our own Legislature would have any particular interest or 
should have any particular inclination to interfere with us if we did 
happen to call in the worn pice coins of 1874, or should we by any chance 
withdraw the legal tender from the few thousand rupees that are stiJI 
remaining of the year 1831. But I return to the question of principle. 
It must be the endeavour, it always is the endeavour, of every Legislature, 
before it gives powers to the Executive, to make that Executive responsible 
to itself. That is an historical process of which nobody can complain. 
Nevertheless, Sir, there is a corollary to that; I would only warn the 
House that if it is not disposed to give us p8wers in matters in which the 
exercise of those powers is and can be only for the public interest, and 
cannot b1. any imagination be to the advantage of the Executive in any 
way whatever,-cannot add to its authority or influence or resources-
if it is not prepared to give lIS authority in those matters, we on our side can 
develop very little interest in  placing before the Legislature any proposals 
for the improvement of legislation, for the improvement of the administra-
tion or for the improvement of the relations between the Government and 
the public. I do not wish to ~  that we should ever fail in our ~  

to the House or to the public, but I would ask on the other side-and it is 
only reasonable that I should ask-that the House would abate some of 
that attitude of diffidence in dealing with matters in which we ark for 
powers, in matters which cannot in any way add to our own authority and 
can only be used in the interests of the public itself. 

lIr. R. K. Sh&nmukham Chetty (Salem and Coimbatore cum North 
Arcot: Non-Muhammadan Rural): Sir, the Honourable the Home Mem-
ber pointed out that this House has ventured to question the very element-
ary principle involved in this Bill. I beg to submit, ~  that, with the 
exception of one of my Honourable friends, this House has not objected 
to the principle involved in this Bill, but what I do point out is that Govern-
ment have stated a certain principle in the Statement of Objects and 
Reasons and have not adhered to it and have gone beyond that in the 
clauses of the Bill. In the Statement of Objects and Rea.sons appended 
to this Bill it is stated that, when on occasion it hecomes necessary to 
prevent the circulation of counterfeit coin of any particular denomination, 
a certain power is required to be vested in Government, but I contend that 
clause 3 of the Bill goes far beyond this Statement of Objects and Reasons. 
If, Sir, Government would be more careful in making the clauses of the 
Bills which thev frame in confonnity with the Statement of Objects and 
Reasons I am ~  verv many of the diffi.culties would be avoided in thii{ 
House. ' The ~ the Home Member asked us what motive on earth 
Government would have, for example, in withdrawing all the rupees from 
currencv. Sir. when a Bill is presented for acceptance hy a IJegislature, 
it is not for the Legislature to question what motive the Executive can 
hRve in abU!;;ing the provisions of it (Hear, hear) but to find out wheth!!r 
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there is any loop-hole to abuse those provisions; and, after all, . if we un' 
to judge the actions of the Government of India on very many occap,ions, 
I for one ""onder what motive on earth can the Government of India have 
for very many of their actions; and therefore, Sir, ,;inee dause 3 of the 
Bill purports' to vest the Government of India with powers far beyond 
those necessary for the object in view, I hope that this Legislature, as the 
guardian of the interests of the public, is absolutely justified in saying to 
the Executive" You are going far beyond the power that you really want, 
and therefore, give us some time to consider." I hope, Sir, it is not an 
Ul'l1'easOD.able request to make. 

-llr. President: The original question was: 

" That the Bill further to amend the Indian Coinage Act. 1906, fiJI' certaiu ~  
be taken into consideration." 

Since which an amendment has been moved: 

,. That the Bill Le referred to a Select Committee." 

The question is that  that amendment be made. 

The motion was adopted. 

,:f; 

THE INDIAN PASSPORT (AMENDMEN:r) RILL. 

Ilr. E. B. Howell (Foreign Secretary) : Sir, in the first instance I beg 
to apologise to yourself and to·the Honourable :Members of this HOIl!>!' for not 
having been in my place when the Bill was first called. 

I move for leave to introduce a Bill to amend the Indian 
Passport Act, 1920., for certain purposes. The existing Aet pro-
vides that the Governor General in Council mlly lllake rlll!'>; 
reqmnng that persons entering British India flhall be in pOf'SeR-
sion of passports and for all matters ancillary or inC'idental to that purpose. 
It has been held that thifl does not include power to makE' rules to deal 
with persons, who, having entered British India with a valid passport, 
on what is known as n transhipment Vi.911, do not re-embark in accordance 
with their intention as declared in the vi8a. It is, therefore, considered 
necessary to amend the Act. 1'isa8 of course are only granted to aliens. 
The grant of transhipment 1)i8a8 is confined to certain e1assesL of aHem; and 
the amendment is only directed against aliens. If the amendment passeR 
into law, it will give the Governor General in' Council power to make rules 
to deal with breach of the conditions on which 11 t,ranshipment 1,illll is 
granted. I beg leave therefore to introduce the Rill. 

Ilr. PreSident: The ~  is: 

.. That leave be given to introduce a Bill to amend the Iridian Passport Act, 1920, 
for certain purposes." 

The motion was adopted. 
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Hr. E. B. Howell: The matter is a very rninorone Sir and I have 
little to add to ~  I have already said .. With your 'permission, ~  I 
move that the BIll be taken into consideration. 

Dr. H. S. Gour: It has not been intrl)duced yet, Sir. 

Mr. President: The Honourable Memb.er has .not. introduced the Bill 

Mr. E. B. Howell: Sir, I introduce the BilJ. 

ELECTION OF THE PUBLIC ACCOUNTS COMMITTEE. 

lIr. President: Non-official Members of the Assembly will now proceed 
Lo elect 8 members to serve on the Committee on Public Accounts.. I have 
received' the following nominations for election to this Committee: 

Mr. N. M. Joshi. 

Mr. K. C. Roy. 

Mr. K. C. Neogy. 

Diwan Bahadur M. Ramac:landra Rao. 

Mr. K. Rama Aiyangal'. 

Mr. B. Venkatapatiraju. 

Mr. W. S. J. Willson. 

Sardar V. N. Mutalik. 

Sardar Gulab Singh. 

Mr. K. Ahmed. 

There are 10 candidates for 8 places, to be electe<;l by oon-officialmembsrs. 
who will now be supplied with ballot papers. . 

Hr. B. Venkatapatiraju: I stand down to facilitate a unanimous. vote. 

Diwan Bahadur lI. Ramachandra ~ I beg to. w!Lhdraw my name. 

lIr. President: As two Honourable Members, namely. Diwan Bahadul' 
Ramachandra Rao and Mr. Venkatapatiraju, have withdrawn their names 
and as only 8 members have to be elected, I declare the following 8 
members duly elected: 

1. Mr. N. M. Joshi. 

2. Mr. K. C. Roy. 

3. Mr. K. C. Neogy. 

4. Mr. K. Rama Aiyangar. 

5. Mr. W. S. J. Willson. 

6. Sardar V. N. Mutalik. 

,. Sardar Gulab Singh. 

8. Mr. K. Ahmed. 

o 



ELECTION OF THE STANDING FINANCE COMMITTEE. 

Ilr. PreIlden\: The Assembly, both official 9.D.d non·official, will. no\{' 
I'r<>eeed to elect 14 ~ to serve on the Standing Finance CommIttee. 

The following . members have been nominated: 

1. Sir Campbell Ward Rhodes. 

2. Mr. Darcy Lindsay. 

3. Mr. N. M. Joshi. 

4. Mr. K. C. Roy. 

5. Nawab Sir Sahibzada Abdul Qaiyum. 

6. Raja Raghunandan Prasad SiDgh. 

7. Mr. H. G. Cocke. 

8. Mr. B. Venkatapatiraju. 

g. Diwan Bahadur M. Ramachandra R80. 

10. A:lr. K. Rama Aiyangar. 

11. Mr. R. K. Shanmukham Chetty. 

12. Haji Wajihuddin. 

13. Mr. N. M. SamlU'th. 

14. Mr. N. M. Dumasia. 

-15. Mr. K. C. Neogy. 

16. Mr. Gaya Prasad Singh. 

17. Dr. H. S. Gour, 

18. Mr. Bhubanunanda Das. 

19. Sardar V. N. Mutalik: 

20. Sardar Kartar Singh. 

21. Mr. S. C. Ghose. 

22. Maulvi Muhammad Yakub. 

23. Mr. Ahmad Ali Khan. 

24. Dr. L. K. Hyder. 

Twentv-four Members have been nominated and there are 14 seats on the 
Committee. Honourable Members will nuw come to the table and receive 
ballot papers from the Secretary, and when these have been duly filled 
up and placed in the ballot box, the result will be announced at a subse· 
quent sitting. I draw the particular utt,ention of members to the instruc· 
tions printed at the bottom of the ballot paper of which the most important 
is to record your preference by vot,ing 1, 2, 3 in the order of your preferenee 
and that 110 figure may be repeated twice. If Members will read with care 
the instructions, T think the manner of voting will he perfedly rlpar. 

('fbe BRllot waR t.hen taken.) 

Ilr. PrMldent: As the process of counting votes takes $Orne little time, 
the result will be unnouDeed t.,·rnorrow or on a later ~~  
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MESSAGE FROM HIS EXCELLENCY THE GOVERNOR GENERAL. 

Mr. Prelident: I have received 8 Message from His Excellency the 
Viceroy: • 

.. For the ~  Z sub'lItctiOft (1) 0/ lIuti01I 67.J. 0/ the Gf)Vunmeflt 0/ IflN 
.Jct and in purlIUallCfl (J Rule/! 43, 46 alld p 0/ tll'-Indian Legilliativtl Rulell nd p/ 
Standing Ordu 7fJ 0/ t e Council 0/ Stat, Standing Ord'78, I, Ru/UII Daniel, lIarl 0/ 
Reatlillg, hereby appoint the following daYA lor th, 1lrtUntation to th,,-CouJlCil 0/ State 
and to tlte LegWative A~  0/ th, A ~ M  0/ the utimated an7IUal ezptnditure 
IZnd re"enue of the Governor 'General in Council (in the lIaid Rulu and StaRding 
Orders referred to WI the Budgtel and for the lIubuquent IltagU of the llaid Budget in 
the Council of State and in th, ,gilliative AlllIetttbly, namely:-

FrWtJl. Felwa.,.,.lle 2ftl p,.e •• tctio,. of tie lhItlgei i. botl 
0'ia. .. 6.,. •. 

W,dfUld49 IIfId TI",.ld4y. lIa,.d, '"e 6f1 (haHal di_no,. i,.lI. L'g"" 
11M 6tl. tiN A • .e.b1,. 

'rtd&I, .arei, tl. 7tl G ... raJ di __ no. i. tie COfIa.eil 
of State. 

JiOM"!! to 6a.t.,.da" Ma,."A. (I, lOti 10 Voti .. g oj ck_ttd. Jor ,fl"''''. , .. 15'". tit Legi.la.ti", .d •• e_6Iy. 

(Sd.) BE,jDIliG, 

Gotlerao,. Ge. et'4l." 

The Assembl,y then adjoumed till Eleven of the Clock on Thu1'8day, ~ 

7th February. 1924. . 

" 
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